
IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

    Principal Sessions  Judge, Vellore.
Tuesday, the 7th Day of April  2020

 E.Bail.No. 16/2020

Settu, S/o.Periyasamy                                                        ...Petitioner/Accused 
-Versus-

The Sub Inspector of Police,
 Thiruppathur P.E.W. P.S.
Cr.No. 214/2020          ...Respondent/Complainant

Offence: U/s. 4(1)(a), 4(1-A) ii of TNP Act.
Petition: U/s. 439 of Cr.P.C. Praying to grant bail

This petition comes on before me for final hearing on this day with on-line

presence  of  Thiru.S.Madhavan,  learned  counsel  for  the  petitioner,  the  Public

Prosecutor for the respondent after hearing the representation  of both sides through

on-line, this court, delivered the following:

ORDER

Heard both sides through on line. 

The petitioner is alleged to have committed offences U/s. 4(1)(a), 4(1-A) ii of
TNP Act.

The petitioner filed e-bail application through on-line  stated that the petitioner
was remanded to judicial custody and he  was in custody for the past 08 days,  that
the petitioner aged 51 years,  that   there is no one to take care of the petitioner's
family, that the petitioner is innocent  and no way connected  with the offences, that
the petitioner is having permanent residence, that the petitioner is ready and willing
to offer  sufficient sureties for his due appearance,  and hence prays that the petitioner
may be granted  bail. 

The learned Public Prosecutor has sent his objection through e-mail that there
is  no previous  case  against  the  petitioner  and that   petitioner  was   manufactured
duplicate liquor  and sold to the public for consumption and that  the petitioner  was 



/2/

in possession of 105 letters of liquor  and that investigation  is pending and hence he
strongly appose to enlarge the petitioner on bail. 

On Considering fact  that   the  grave  nature   of  the  offences,  the  petitioner
allegedly involved for making 105 litters of liquor,  as per objection  of the learned
public prosecutor that  the investigation is still pending and it is very premature stage,
this Court is declined to grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me in Camp Office, this the 7 th  day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate No.I, Tiruppattur.
The Sub Inspector of Police,  Thiruppathur P.E.W. P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

    Principal Sessions  Judge, Vellore.
Tuesday, the 7th Day of April  2020

 E.Bail.No. 19/2020

K.Santhosh Kumar, S/o.Krishnan                                               ...Petitioner/Accused 
-Versus-

The Inspector of Police,
Latheri P.S.
Cr.No. 18/2020          ...Respondent/Complainant

Offence: U/s.302, 380, 120(B) of IPC.
Petition: U/s. 439 of Cr.P.C. Praying to grant bail

This petition comes on before me for final hearing on this day with on-line

presence  of  Thiru.D.Rajagopal,  learned  counsel  for  the  petitioner,  the  Public

Prosecutor for the respondent after hearing the representation  of both sides through

on-line, this court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioner is alleged to have committed offences U/s. 302, 380, 120(B) of
IPC.

The petitioner filed e-bail application through on-line  stated that the petitioner
was remanded to judicial custody and he was  in custody for the past 07 days,that the
petitioner is innocent  and no way connected  with the offences, that the petitioner is
having permanent residence, that the petitioner is ready and willing to offer  sufficient
sureties for his due appearance,  and hence prays that the petitioner may be granted
bail. 

The learned Public Prosecutor has sent his objection through e-mail that A1 is
the son-in-law of the deceased and confessed about this accused that A1 has got some
property and the deceased used to supply water from her bore well for cultivation and
due to some dispute the deceased stopped supplying water and hence the petitioner is 
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unable to cultivate land and A1 along with other accused assaulted her in which she
sustained  head  injuries  and  subsequently  died  and  also  committed  theft  of  4
sovereigns of chain and half sovereigns of ear studs from the deceased and that this
petitioner stood bear by the scene of occurrence and intimated to other accused about
the  complaint's  arrival  to  the  place  of  occurrence  and  that   Chemical  report  and
viscera reports are awaited and hence he strongly oppose to enlarge the petitioner on
bail.

On Considering fact that  the grave nature  of the offences, as per objection  of
the learned public prosecutor that  the investigation is still  pending and it  is very
premature stage, chemical and visra reports not received,  this Court is declined to
grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me in Camp Office, this the 7 th  day of April 2020.

    Principal Sessions  Judge,
Vellore.

To

The Judicial Magistrate, Katpadi
The Inspector of Police, Latheri P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

    Principal Sessions  Judge, Vellore.
Tuesday, the 7th Day of April  2020

 E.Bail.No. 24/2020

1.Sangeeth Kumar, S/o.Shanmugam
2.Manigandan, S/o.Sivalingam                                                     ...Petitioners/Accused

-Versus-

The Inspector of Police,
Sipcot P.S.
Cr.No. 89/2020          ...Respondent/Complainant

Offence: U/s.294(b), 341, 323, 324, 322, 363, 307 and 506(ii) of IPC and 3(1) of 
TNPPD Act.

Petition: U/s. 439 of Cr.P.C. Praying to grant bail

This petition comes on before me for final hearing on this day with on-line

presence of Tmt.R.Vanitha, learned counsel for the petitioners, the Public Prosecutor

for the respondent after hearing the representation  of both sides through on-line, this

court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioners are alleged to have committed offences U/s. 294(b), 341, 323,
324, 322, 363, 307 and 506(ii) of IPC and 3(1) of TNPPD Act.

The  petitioners  filed  e-bail  application  through  on-line   stated  that  the
petitioners  were remanded to judicial custody and they were  in custody for the past
24 days,that the petitioners are innocent  and no way connected  with the offences,
that the petitioners are having permanent residence, that the petitioners are ready and
willing to offer  sufficient sureties for his due appearance,  and hence prays that the
petitioners may be granted  bail. 

The learned Public Prosecutor has sent his objection through e-mail that  on
13.03.020  while  the  complainant  was  standing  in  the  bus  stop  the  petitioners
demanded money for consuming alcohol and when the complainant refused for which
the petitioners assaulted and kidnapped the complainant and detained in his house 
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throughout the night and when the complainant tried to escape from the petitioners
custody and the petitioners assaulted with a knife and that the first petitioner has got
12 previous cases and the 2nd petitioner has got 22 previous cases and hence the
process to  detain the accused in  Goondas Act  has been initiated and the same is
pending before District Collector, Ranipet. If the petitioners are enlarged on bail, they
will  commit  the  same  offence  and  hence  he  strongly  opposed  to  enlarge  the
petitioners on bail.

On Considering fact that  the grave nature  of the offences and  the petitioners
have criminal antecedents, as per objection  of the learned public prosecutor that  the
investigation is still pending and it is very premature stage, pendency of previous
cases against the petitioners,  this Court is declined to grant bail to the  petitioners.

In the result, this petition is dismissed.

Pronounced by me in Camp Office, this the 7 th  day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The District Munsif-cum- Judicial Magistrate,  Ranipet
The Inspector of Police, Ranipet P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

    Principal Sessions  Judge, Vellore.
Tuesday, the 7th Day of April  2020

 E.Bail.No. 25/2020
Ravi, S/o.Shanmugam                                                           ...Petitioner/Accused 

-Versus-

The Inspector of Police,
Sipcot P.S.
Cr.No.101/2020          ...Respondent/Complainant

Offence: U/s.294(b), 324, 307 and 506(ii) of IPC.
Petition: U/s. 439 of Cr.P.C. Praying to grant bail

This petition comes on before me for final hearing on this day with on-line

presence  of  Tmt.S.Gowthami,  learned  counsel  for  the  petitioner,  the  Public

Prosecutor for the respondent after hearing the representation  of both sides through

on-line, this court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioner is alleged to have committed offences U/s. 294(b), 324, 307 and
506(ii) of IPC.

The petitioner filed e-bail application through on-line  stated that the petitioner
was remanded to judicial custody and he  was in custody for the past 11 days,  that
the petitioner is innocent  and no way connected  with the offences, that the petitioner
is  having  permanent  residence,  that  the  petitioner  is  ready  and  willing  to  offer
sufficient sureties for his due appearance,  and hence prays that the petitioner may be
granted  bail. 

The learned Public Prosecutor has sent his objection through e-mail that  the
complainant is the brother in law of the petitioner and that the petitioner and his sister
who is the wife of the complainant has got dispute regarding 50 cents of land and
when the complainant's wife is tying cow in the land of petitioner picked quarrel and
assaulted  with knife in head and in left hand ankle and  in left hand fingers and when
the complainant  interfered the petitioner assaulted the complainant with same knife
in head and that the complainant  and his wife have been  admitted in CMC Hospital ,
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Vellore who were undergoing treatment and that the complainant's wife  is critical  in
condition and   hence he strongly oppose to  enlarge on bail.

On Considering the grave nature  of  the offences,  as  per  objection  of  the
learned  public  prosecutor  that   the  investigation  is  still  pending  and  it  is  very
premature stage,  the injured is still undergoing treatment in hospital,  this Court is
declined to grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me in Camp Office, this the 7 th  day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The District Munsif-cum- Judicial Magistrate,  Ranipet
The Inspector of Police, Ranipet P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

    Principal Sessions  Judge, Vellore.
Tuesday, the 7th Day of April  2020

 E.Bail.No. 26/2020

G.Babu, S/o.Govindasami                                              ...Petitioner/Accused 
-Versus-

The Inspector of Police,
Latheri P.S.
Cr.No. 18/2020          ...Respondent/Complainant

Offence: U/s.302, 380, 120(B) of IPC.
Petition: U/s. 439 of Cr.P.C. Praying to grant bail

This petition comes on before me for final hearing on this day with on-line

presence  of  Thiru.D.Rajagopal,  learned  counsel  for  the  petitioner,  the  Public

Prosecutor for the respondent after hearing the representation  of both sides through

on-line, this court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioner is alleged to have committed offences U/s. 302, 380, 120(B) of
IPC.

The petitioner filed e-bail application through on-line  stated that the petitioner
was remanded to judicial custody and he was  in custody for the past 50 days,that the
petitioner is innocent  and no way connected  with the offences, that the petitioner is
having permanent residence, that the petitioner is ready and willing to offer  sufficient
sureties for his due appearance,  and hence prays that the petitioner may be granted
bail. 

The learned Public Prosecutor has sent his objection through e-mail that  the
petitioner is the 2nd accused in the above case and that A1 is the son-in-law of the
deceased and confessed about this accused that A1 has got some property and the
deceased used to supply water from her  bore well for cultivation and due to some
dispute the deceased stopped supplying water and hence the petitioner is unable to 
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cultivate land and hence A1 informed to this  petitioner who is residing in Bangalore
and made him to come to his village and assaulted her in which she sustained head
injuries and subsequently died and also committed theft of 4 and half sovereigns of
chain and ear  studs from the deceased and that  A3 has been still  absconded and
unable to secure and moreover chemical report and visra report is awaited and hence
he strongly oppose to enlarge the petitioner on bail. 

On Considering fact that  the grave nature  of the offences, as per objection  of
the learned public prosecutor that  the investigation is still  pending and it  is very
premature stage, chemical and visra reports not received,  this Court is declined to
grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me in Camp Office, this the 7 th  day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate, Katpadi
The Inspector of Police, Latheri P.S.


